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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No.97 of 2007 

DATE OF DECIION:24.04.2007 

Shri Bimalendu Gupta 
......... ............................................... 'i\pplicant/s 

Mr. A.Bhattacharya 	. 	/ / 
.... Advocate for the 

Applicant/s. 

Versus 
U.0.1. & Ors * 

......................................................Respondent/s 

Mr-.G.Baishya Sr.. C.G.S.C. 
...................................................Advocate for the  

Respondents 

CORAM 

THE HON'BLE MR. G. SHANTHAPPA, JUDICIAL MEMBER 

THE HON' B LE. MR . G .RAY, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to 
see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether to be forwarded for including in the Digest Being 
compiled at Jodhpur Bench & other Benches? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

KesINO 
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-.-.-.---. -..-----..------.,.,. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

OriginalApplication No. 97 of 2007. 

Date of Order: This, the 24th day of April, 2007, 

THE HON'BLESHRI G. SHANTHAPPA, JUDICIAL MEMBER 

THE HON'BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER 

Shri Bimalendu Gupta 
Son of Late Biswanath Gupta 
Senior Accountant 
O/o the Accountant General (A&E), Assam 
Maidamgaon, Beltola, Guwahati-29. .Appiicant. 

By Advocates Mr. A. Bhattacharya & Mrs. K. Talukdar. 

- Versus - 

1. 	The U.nion of India represented 
by the Secretary to the Govt. of India 
Ministry of Home Affairs (Department of 
Personnel and Administrative Reforms) 
North Block, New Delhi-i. 

• 24 The Comptroller and Auditor General of India 
• 	 Bahadur Shah Zafar Marg, Indraprastha HP 

Post Bag No.7, New Delhi - 2. 

3. The Accountant General (A&E)., Assam 
Maidamgaon, Beltola, Guwahati-29. 

• 	 4. Senior Deputy Accountant General (Admn) 
• 	 O/o the Accountant General (A&E), Assam 

• 	 Maidamgaon, 
8 
 eltola, Guwahati-29. 

5. Shri Tarini Mohan Roy, IA & AS 
Senior Deputy Accountant General 
(P&F, Pension & Fund) 

• 	 O/o the Accountant General (A&E), Assam 
Maidamgaon, Beltola, Guwahati-29. 
Holder of duel ëhargeof Sr. Deputy 
Accountant General (Adrnn), 
O/o the Accountant General (A&E), Assam 
Maidamgaon, Beltola, Guwahati- 29. Respondents. 

By MrG.Baishya, learned Sr.C.G.S.C, 
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OR.D ER (ORAL) 

SHANTHAPPA, G. MEMBER (J): 

This Application has been filed by the Applicant 

under Section 19 of the Administrative Tribunals 'Act,' 1985 

challenging the impugned order dated 11.4.2007 (Annexure -2) 

on the ground that no reason has been assigned in the impugned 

order for his suspension. Subsequent to the Order of suspension, 

the Applicant has submitted a representation dated 12.04.2007 

which is pending for considering with the third Respondent i.e., 

Accountant General, (A&E), Assam, Beltola, Guwahati-29. The - 

reliefs as prayed in the O.A. are as follows- 

"In the premises aforesaid the humble applicant 
humbly prays that the Hôn'ble Tribunal may be 
pleased to admit this application and called for 
the records related suspension order dated 
11.4.2007 Annexure-2 and' after hearing both 

• 

	

	 the parties quashed and set aside the above 
impugned order alongwith directions to the 

• 	' 	Respondents to count the periods of absence. 
from duty as duty.for all purposes." 

2. 	We have heard Mr. A. Bhattacharya, learned counsel 

for the Applicant and.Mr.G.Baishya, learned Sr. C.G.S.C. for the 

Respondents. Since the Applicant's representatiOn is pending 

with the Respondents, learned counsel for the Applicant 

submitted that Applicant will be satisfied if a direction is given 

to the fourth Respondent i.e., the Senior Deputy Accountant 

I' 
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General (Admn), Office of the Accountant General (A&E), Assam 

to decide the representation. Learned counsel for the 

Respondents submitted that justice would be met if such a 

direction is issued to the Respondents. 

3. 	We have considered the request made by both sides. 

Accordingly, we direct the Respondent No. 3 to transmit •  the 

representation dated 12.04.2007 filed by the Applicant to the 

Respondent No.4. Without observing on merits of the case we 

direct the Respondent No.4 to consider the aforesaid 

representation dated 12.04.2007 (Annexure-3) and also 

averment made in the O.A. and pass appropriate, considered and 

reasoned order in accordance with Rules within a period of one 

month from the date of receipt of a copy of this order. 

4. The Original Application is disposed of as above at 

the admission stage itself. Liberty is given to the Applicant to 

approach this Tribunal, if necesary. There will be no order as 

to costs. 

(GA1Y) 
	 G.SHANTHAPPA) 

ADMINISTRATIVE MEMBER 
	JUDICIAL MEMBER 

FIRM 
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CENTPAL AThM IN I SATIVT.RIBUNAL " 
GUWAHATI BEN CE 

GUWAHATI 

( An application. unddr Section 19 of the Central 
Admini strat lye Tin  bun.al  Ac t,. 1985) 

OA No3 TJ2O07 

Shri Bimalendu Gupt.a ..... Applicant 
- versus -. 

Union. of India. and Others, ... Respondents 

S Y N 0 	Q_F H_E_C A SE 

" 4  , 

 

in 1998 the Respondent No. (iv) issued an 
dies non., order against the applicant on. 4.12.98, which. ives  
chellanged. in this Iion'ble Ceat.ral Administrative Tribuna1 
in CA No.245/2001. After hearing both the parties the 
Hbntble Tribunal set aside the thmpugn, order dated 4.12. 98 
but. the Respondent. No..(iii) (iv) declined to pay the due 
salary tothe applicant ah.d retain, the sameorder dated 
4.12.98 without taking any action. on., the applicant appiic.athis 

he aplicari.t filed the OA Eo.8/2007 in this Rontble 
T'r-ibunal which. is pending before this Th'ibunal.After 
receiving the notice thd Respon.denLt No.(v) deliberately, 
stopped payment of Salary of the applicant from, J"anuary,2007 
onwards without asgning any reason,Eence the Second 
OA No.86/2007 was filed by the applicant, kfkr The ffon"bje 
Tiribunal express concern over the facts of the case and 
directed the Respondent No.(v) to issue the instruction, to 
the SGSC on or before 10.4.2007 regardln.g stopping pay. 
The Respondent No. (iii) and parti cular Respondent No. (v) 
deliberately ignored the Eon' ble C.A.T. order dat.ed 2.4.07 
and put the applicant under suspension under contemplation 
of proc.eeding v.ide order dated 11.4.2907 which was delibered 
by the Respondent Nb. (v) to theai].ling 'wife of the applicant 
at Sarumotoria Residence by involving two iriessanger resulted 
health condition. of. the applicant wife is aggravated. The 
suspension. order dated 11.4.2007 nnexure-2 issued when. the 
salary of the applican.t already stopped from Jän.uary,2007 
and the Respondents, kept inaction on the appea], of the 
applicant and hence this application is filed by the humble 
applicant. 

•.. . 



IN THE CAL ADMIISTPATIVE TRIBUNAL 
GtJWAHATI BENCH 

GIJWAHATI 

(An.. application under Section 1.9 of the Central 
Administrative Tribunal Act,1985) 

O.A. NoT 	12007 

Shri Bimalendw Gupta 	... 	Appli cant 
-versus - 

lTnion of India. and Others 	Respondents 

IN DEX: 

Y 
Si No. Particulars 	 6 	ag 

1. Application 	 to 8 
2.. Verification 	 9 

3. Annexure - I 	 tO - t\ 

k. Annex ur e- a 
P-ktj<  
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IN THE CENTRAL ALMINI STRATIVE TRIBUNAL, GUWAATI BENCH 
WA Hi T I 

BETWEEN: Shri Bimalenu Gupta ... 	Applicants 
- Versus - 

Uhithn. of India represented by 
the Secrtary to the Govt. of 
India, Ministry of Home Affairs 
(Department o f Personal and 
Administrative Reforms) 
North Block, New-Delhi-i.,, The 
Comptroller and Auditor Genera]. 
of India Bahadur shah Zafar Marg, 
Indraprastha HPO, New-De].hi-2 and 
Others 

Respondents 

RTICULAPS OF THE APPLICANT: 

1) Name of the Applicant : Shri Bimalendu Gupta. 
Nan.e of Father 	: late Biswanath Gupta 
Designation and office Senior Account ant 
in which employe.d 	: 0/a the Accountant General 

(A&E)Assam, Maidaingaon, Beltola 
Guwahat 1-29 

iv.0ffice Address 	:: 0/c the Accountant GeneralCE) 
Assarn, Mai.damgaon, Beltola 
Guwahati-29 

v) Address for service of: 0/0 the Accountant General(AE) 
Notice 	Assam, Maidamgaon, Beltola 

Guwahati or through the Advocate.. 

PARTICULARS OF RESPONDENTS: 

1) The Union of India repreen ted by the 
Secrery to the Govt. of India, 
Ministry of. HOme .Affairs(Department 
of personal and Administrativ.e Reforms) 
N!orth Block,.. New-Delhi-i. 

ii)The Comptroller and Auditor Genral of India,. 
Bahadur shah Zafar Marg, Indraprastha HPO 
Post Bag No.?, New-Delhi-2.. 

ili)The Ac:countant General (.&E)Ass.am, 
.Mai damgaon,. Beltola, Guwahat 1-29. 

ivSenior Deputy Accountan.t Gonerai(Admn) 
0/0 the Ac:countant General (A&E)Ass.am., 
Maidaingaon, Beltola, Guwahati-29. 

contd....2 

N 
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v) Shri Tarini Mohan Roy,, IA &AS 
Sen.or Deputy Accountant General(P & F. Pension and Find 
0/0 the Accountant General(A&E)Assam, 
Maidagaon:,, Beltola Guwahati-29. 
Kolder of duel charge of Sr. Deputy Accountant 
General (Admn.) 0/0 the Aceountant General (A&E) 
Assam., Mal daingaon, Bel tola Guwahati-29... 

I. PARIICULAPS OF ORDER/ORDERS AGAINST 
WHICH: THE APPLICAION IS MADE: 

The application, is made against the order 
No.Sr.DAG(A)/Adznn./Pc/BG/l9Li. da.ted. 11 .4.2007 issued by 
Shri Tarini Mohan Roy, IA&AS, Sr. Deputy Accountant 
General (Admn) 0/0 the Accountant Gene ral (A&E) Assam,, 
Beltola Guwahati-29, Respondent No. (v)nd delivered 
at residence of the applicant... 

II... 	1TtrRISDICT ION OF THE TRIBUNAL:: 

The applicant declares that the subject matter 
of. the order against which the applicant wants redressal 
is within the jurisdiction of the Tribunal. 

III. LiMITATION 

The humble applicant begs to state that, the 
application is within:, the limitation', periods prescribed in' 
the Central Administrative Tribunal Act,1985. 

IV., 	FACTS QF THE CASE:: 

That the applicant begs to state that the applicant. 
is a citizen of India belongs to the General category and 
his rights and previllages are guranteed by the Constitution. 
0 f India.. 

That the applicant begs to state that the applicant 
is a Senior Acounttant in the office of the Respondent No..(iii) 
and posted in. CA-k section.. The applicant is completed. the 
services in. the department about 29 years sionth after Joining, 
in Novemberr1977. As an employee he is entitled to all the 
rights, previllages and protection. g,uranteed by the. constitution 
of. rndia and entitled right to life under At.21 of the 
Constitution. o £ India.. 

contd.,. . . 
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3.. 	That the applicant is a married one having only 
daughter. The wife of the applicant is an employee of the 
Govt. of Assamt. The lone child of the applicant was appeared 
in the }righer Secondary final Examination, 2007. The family 
members. of the applicant is entitled to all benefits from 
the department of the Respondent No.(iii) under the provision, 

of the Rules as an when applicable according to needs. 

4. 	That the humble applicant begs to state, that the 

applicant and the members of his family are passing a simple 

and honest life in the State of Assam and thefe is no recox 

about the activities o f thd family including applicant am is 

prejudicial to the interest of the secur.ty of the State, 
V-t V RA 

neither 4n-vplvement with criminal offence or linked to or 
the offence is under investigption,, inquary or trial. 

5.. 	That the applicant begs to state that it is the 
habit of the Respondents. (ii) to (v) to create the plots, of 
harassment to the applicant in every way of his sergic.e life 

and family life. In 1.998 the Respondent No.(iv) vide letter 
No.DAG(A)/PC/BG/1131 dated 4.12.98 declare the periods of 
service of the applicant w.e.f. 29.9.98  to 12.11.98 as 'tdies 
non" on the plea that kkW I he gk(the applicant) did not 

do his job except putting his initial in the attendance 

Register and leaving office without permission of the supeiiors" 

Accordingly the matter of "dies noaftll dated 4...12.98 was chellan-
ge. in this Hon'ble C.A.T. by the applicant by filing OA No.1 
245/2001 when the Respondents declined to consider the 

applications o f the app]. I cant;. The Honlrble C .. A.T. after 
hearing both the parties. "set sideIE the impugn order dated 
4.12.98 on..28.il.2001.. The Respondents No.(ii) to (v) deliber-
a.tely disobey the order of the Eon' ble Central Administrative 
Tibunal dated 28.11.2001 and retain the "dies non" under 
order dated 14. 12. 1:998 without applying te mind on the spirit. 
of the Eon'ble Central Administrative Tribunal order.R kkim  

and held up the part payment of the salary of the applicant 
under order dated 28.1 i:.2001 and stop annual increment due 
omi list of January every year. The applicant is again compelled 
to file the application before this Eôn'ble Tribunal being 
No.0A 8/2007 for justice which is pending before this Hbntble 
Tribunal. 
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6... 	That the humble applicant begs to state that on 
receipt of the above case notice the Respondents No.(v) 
deliberately stopped payment of the salary of the applicant 
from the month of January,2007 onwards without assigning any 
reasons or prior information to the applicant. Thus the 
Respondents and particular Respondent No.(v) violated the 
fundamental rights of the ¶appllcant as well as Right to 
Information. Despite repeated applications, Reminders the 
Respondents kept mum. Where as the salary for the month 
of January and February,2007 has been. considered as income 
of the applicant for assessment of income Tax 2007-08. 
Having no other alternative and keeping inaction. on the part 
of the Respondents No (iii) (iv) (v) compelled the applicant. 

to file the OA No.86/2007 before this HOn'ble Tribunal which 
is heard on 2..4.2007. This Honble Tribunal expressed 
surprise hearing the application and order was passed directin 

the Respondents to instruct their council on or before 110.4,07 
regarding non-payment of salaries. 

Copy of the order dated 2.4.2007 is 
annexed herewith and marked as 
inexure-J. 

That the humble applicant begs to state. that 
the Respondents authorities No. (iii) (iv) (v) getting knowledge 
of t he said OA Nb .86/2007 and OA No .8/2007 whi. ch . is pending 
beforethis Ron'ble Tribunal for order/decision. That your 
humble applicant was expected that. the Pesponden.ts No..(v) 
(iv) and (iii) would send their instruction to the conncl 
on or before 10..2007 for decision of the Roble C.A.T 
on payntent. of salary,, but instead of sending the instructions,, 
and completely ignoring the Hon'ble Central Administrative 
Tribunal orders, the Respondent No. (v) have issued an order 
vi de No. Sr. DAG(A)/Admn/pc/BQ/1 9i  dated 11. A. 2007 informing 
the applicant that your humble applicant was Suspended on 

1 1.k.2007 with immediate effect. The action of the Responden.t 
No. (v) who Is also holding the charge of Respondent No..(iv) 
Is arbitrary' and despetàte at tithde to this Hbn' ble C. A.T. 

i) 

	

	
and has., estqblished that they are not. to carry out the orders 
of this Ron'ble Central Adininistra.tive Tribunal. 

copy of the order dated 11. if.  2007 
is enclosed. herewith and marked as 
1flnexure—?_,, 
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a. 	That it is humbly stated that the Respondent 
No.(v) ought to have handed over the impugn order to the 
applicant himself during the offic,e hour, despite sending 
the same to his suing wife who was highly shocked. on. 
receIving the undesireable and unexpected infomation from 
the Respondent Nb, (V) . This action in the part of the said 
Respondent No. (v) aggravated her health condition and the 
applicant was forced to take her wife to the GMCK on. very 
niext day i.e. on 12.13.2007. The attending doctor of the 
GMH advised, to thd applicant to take her tot he treating 
doctor of the Apollo Hbspital New-Delhi immediately for 
follow up as advised by the treating doctor of Apollo 
Hospital Delhi to avoid further deterioration, etc of her 
condition 
9. 	 That the applicant begs to state that the 
particular Respondent No. (v) an.d other Respondents are 
fully aware about the prolong ailinéss of the applicant's 
wife and the matter of delay in treatment and deliberately 
handed over the letter of suspension of the applicant to 
the ailing wife of the applicant through his messengers on. 
1 li.4.  2007 at 5-30  p.m. when the applicari.t is not available 
at hbme. 
110. 	That the humble applicant, begs to submit that 
the particular Respondent No. (v) Shri Tarini Mohan Roy, IA&AS 
Sr. Deputy Accountant General(P&F) and i/c of Administration 
failed to apply his mind to Issue the order dated 11.4.2007 
AtlrlLexure-.2 to the applicant to placed under Suspension merely 
because en.quary is contemplated. and abstained the applicant 
to enter the office premise.s by misuse. of power and wrongly 
application of sub-ru.ie (1) of Rule 10 of the Central Civil 
service(Classification,. control and Appeal) Rules, 11965 is 
bad in the 	eye of law and malice just to dainae the 
ecademic carrier of the lone girl child of the applicant as 
well as to damage the life saving treatment of the applicant. 
wife as such the impugh,. order No.Sr.DAG(A)/Admn/pc/BG/194 
dated l'j .4.2007 An'nexure-a. is liable to be set aside and quashed., 

lit. 	That the humble applicant begs to su'it, that the 
particular Respondent' No. (v) ought not to have acted in such 
a hesty manner in issuing the impugn', order dated 11.4.2007 
Ann.exure-2 	the applicant from the service without 
assigning any reasons and on the ground of contemplation, and 
as such the act in. the particular Respondent No. (v) is 
capricious, arbitrary, illegal and running contrary to the 
provision of principle of Nathra'l justice and as such needs, 
interference of this Th'ibunal to quash and set aside the order. 
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ia.. 	 That the humble applicant begs to submit that 

the very fact the particular Respondenit No..(v) already 
s.topped paymen.t of. Salary of, the applicant front january,aOO? 
onwards without assigning any reasons and the matter is 
pending before this Hon' 'ble Tribunal an.d also imposed major 

punishment on contemplation and without giving any reasons 

as the basis of such contemplation indicats, this indicates 
the arbitrary,, vindictive attitude and conspiracy of the 

Bespondent No.(vL) towards the applicant and the family memle 

thöreof. It is further necessary to mention.. here. that:. the 

humble applicant put his sinc;ere service to the office durinT 
the last 29 years and re'qarde.d by "honorarium" as cash.. rew d, 
for extra works in. addition, to the allo ted normal works of 
the applicant.. Further it is also submit tdd here that the 
humble applicant, was never. engaged.. in any activity pre judiciaL 

to the interest of. the security of the state nor any criminal, 

enquary, investig.stiofl or trial is pend.ing against the 

applicant. and as such, the conitemp.atiOfl to put the applicant 

under suspen.sion as stated against the applicant by the 
Respondent No.(v) in his order dated 11.L2007(nn.exure-2) 
the same being arbitrary, capricious, bias,, devoid of 

administratiB fare play is liable to be set aside and 

quashed.. by this; Hn"ble Tribunal. 

	

13. 	That the huble applicant begs, to submit that 

the Respondent No. (v.) have knowledge about the residential 
addtess of the applican..t at Guwahati, Assazn, accordingly 

the suspension order of the applicant d.ated 11.4. 2007 was 

han.d e d to t he wife o £ the applicant at. Re si den cc in G,uwahati, 

hence the quebtion. of furnishing residential address. of 

G'uwahati as stated in. the Suspension order dated 11 .4. 2007 
(Annexure-2) issued by the Pespondent Nb.(v) is just called 

for to del&y the paynien'.t. of salary process. Further the 
applicant is already authorised the department under Ministry 
of Finance, Department of Expenditure guide lin:es to deposit 
the salary of the applicant directly to his Saving Bank A/c. 

of the S.B.I. Dispur Branch. Hence the question of residential 

address of applicant is does not arise and the charges oil 
residential address is bias, and i.11eg;al and liable to set 

aside alongwith the suspension order dated 11.4. 2007. 

• .. . • 97 
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1LI+.. 	That the humble applicant, begs to submit that the 
act of the particular Respondent No. (v) who is incharge of 
the Respondent No.(iv) in issuing the order dated 11.4. 2007 
Pnnexure-2, without application of mind and without. reflecting 
the basis of the contemplation in the said impign order must 
be constitue.d. to be capricious, arbitrary, illegal running 
counter to the provision of Art. lLf, 19  and 21 of the 

nstitution of India and as such the interference of this 
on'ble Tribunal by way of quashing iand set aside the impugn 

order dated 11 .L. 2007 Annexure-Z. 

V.. 	GROUND FOP RELIEF WITH LEGAL PROVISION. 

The humble applicant urges the following grounds:: 

t) 	That the Respondent NO. (v) issued the suspension 
order dated 144. 2007 .Ann.exure-a on the basis of merely 
contemplated without application of mind and with malice is 
b& in the eye of law and violation of the fundamental right 
of the applicant. 
ii,) 	That the humble applicant begs to submit that the 
inaction of the Respondents has deprived the petitioner from 
the fundamental right guranteed to hLm. by stopping salary 
from January,2007 onwards and smultiously putting the 
applicant under Suspension and cause unnecessary break of 
service period in the verge of his retirement in. near future. 
iii) 	That the applicant begs to submit that irrepareas 
financial loss and loss of prestage has been.. caused by the 
Respondent No.(v) by issuance of suspension order dated 1i..2007 
Mmexure-2 resulted miscarrage of justice due to no fault of the 
applicant.. 

VI. 	DETAILS OF PEMADIES EXHAUSTED: 

After having received the Suspension order dated 

11. Lf. 2007 the applicaii.t was cut bo the quick an.d submitted the 
applications to the Respondents No. (ii) (iii) (iv) and (v) on 
1:2.04.2007 by post to withdraw the Suspension order dated 
11.4.2007 is illegal but they did nothing, till date., hence the 
applicant declare that the applicant availed of all the 

eesJ eiohirnuder the Rules.Acpy 	 1Cf'v 

Vii. . 	MATTER NOT PPEVI0USLY FILED OP PENDING 
IN ANY OTHER COURT.. 

The applicant., further declare that the two OA No. 
872007 and CA No.86/2007 filed before this Hontble T,ribunal 
and is pending before this Hn'ble TribunalcA,L -LiQ np 
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VIII. 	RELIEF' SOUQ FOR: 

InL view ofthe facts stated above, the applicant 
prays for the following relief : 

In. the premises aforesaid the humble applicant 
humbly prays that the Hon' ble Tribunal may be pleased to 
admit this application and called for the records related, 
suspension.order dated 11.4.2007 mnexure-2 and after 
hearing both the parties quashed and set aside the above 
impugned order alongwith. directions to the Respondents 
to count the periods of absence from duty as duty for all 
p urpo S es.. 

IX.. 	ThTEPIM ORDER::; 

pending final decision, of the application the 
appli cant prays for issuance a f the following interim. order. 

i) 	Pen dimg disposal of the application this Eon' ble 
Tribunal may be pleased to staye.dL the effect on the operation 
of the impugh., order dated 1 1.,4.2007 Ann.exure-2 and allow 
the applicant with direction to the Respondent No.(iii)(iv) 
to continue his service in the office of the Pespon.dent No. (iii) 
to avoid starvation. and hardsh.. 

THE PARTICULARS OF 110 IN RESPECT OF 
APPLICATION FEES 

1. Wumbe r o f I (s) for Rs. 50/- 1 (one 3 L.G  653136 

2.. Name of. issuing post 
office 	 : Guwahati GPO 

3. Date of. issue 	:. 19.0 /4.. 2007 

L Post office at which. 
payable 	 : Guwahati 

LIST.; OF PARTICULARS: 

As stated in the Index 

verification •...p/9 
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I Shri. Bimalendu Gupta, son of late 

Bisanath Gupta ae about fifty five years by, caste 

Hindu by profession Central Govt. service, resident 

o 1' Sarumotoria, 5ahid Dilip Huzuri.. Path (Arunudoi 

Residen.cy) Dispur, Gtrwahati--6 9  Assani do, hereby 

verify that the statement made in;,t 1 4-'. 

paragraphs 	of this appliàation are true to my 

knowledge and those made in paragraph 

are based. Ofli records which I: believe to be 

truet=x and the rest are my humble submission befOre 

this ffonrble Th'ibunal.: 

AND I sign. this verification this 20th day 

of April, 2007 at Guwahati. 

Signature of the alplicant, 

. S & 
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2.4.2007 	The Applicant is working as Sr. 

w, ACCentaPL in. t.hi 	i '- of the Accountant 
Ii 	 I 

Cçrertl (A&E), Assm 1 He ,:am ied that salary 

fo themonths of January, Febr4ary & March, 

207 hds not been disbursed to him In the 
t 	1 

inpugned order dated 13 2 2007 at Annexure 

5it.isstatèd that Applicant's salary for the 
r  month of January, 2007 has been stopped on 

I ! 

tl basis of order dated 12 01 2007 issued by 

Sr. Deputy Accountant General (AJC). The 

ckse of the Applicant is that despite hs 
.. .....................-' jvide letter dated 28.02.2007 a copy of qest 

the aforesaid order dated 12.01.2007 was bus 

not been furnished to hifri 

L .. 	

Cont.d... 
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OFFICE OF THE ACCOUNTANT GENERAL (A&E), ASSAM, GUWAHATI 

No. Sr. DAG(A)/AdmnlPC/BG/ 	 Dated 11/4/2007 

t p• 	2cQ 

ORDER 

Whreas a disciplinary proceeding against Shri Bimalendu Gupta, Senior 

Accountant of CA 4 Section of this Office is contemplated, and whereas his continuance 

in office 4vill prej-idice investigatiion and interest of the Department, and subvert 

discipline in the O.ffice. 

No4', therefcre, the undersiged in exercise of the powers conferred by sub-rule 

(1) of Rule 10 of the Central Civil Services (Classification, Control and Appeal) Rules, 

1965, hereby places the said Shri Guptaunder suspension with immediate effect. 

It is further ordered that during the period that this order shall remain in force the 

headquarters of Shri Bimalendu Gupta, Senior Accountant shall be Guwahati and the said 

Shri Gupta, Sr. Accountant shall not leave the headquarters without obtaining the 

previous permission of the undersigned. It is further directed• that Shri Gupta shall not, 

during the period tlt  this order shall remain in force, enter the office premises save and 

except he hks obtained written permision from the undersigned after applying therefor in 

writing. 

- 	 Senior Deputy Accountant General ( 	) Admn. 

~,V/Copy to Shri Bimalendu Gupta, Senior Accountant, CA 4 Section. He is informed 
that ordeis regarding subsistence I1owance admIssible to him during the period of his 
suspension will issue sparately,i and directed to furnish his residential address in 
Guwahati for communication. 

CIO- 61 
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TO 

The A ccoun tan t Gen oral (A&E) Assam 
Maidamgaon, Beltola Guwahatl-'299 

Sub: Appeal for payment of Salaries from Jan.uary, 
2007 and withfrawl/Cancel14f the suspension 
order No.Sr,D.AG(A)/Admn/PO/B0/197 dated 
11.4. 2007 Issued by. Shri Parini Mohan Poy,IA&AS 
Sr.Deputy accountant Generai(P&F) i/c Admn, 

Sir, 

with reference to the subject, I beg to state that Iov 
surprisd to received the letter No,Sr.D(A)/Admfl/PC/BG/? 
dated 1 1. 4.2007 issued by Sr. Deputy Accountant General (P & F) 
i/c administratIon and handed over the same to my wifG at my 
residence by the messangers on 11.4.2007  at 6 p.m. when I was  
absent at. residence,. 

That sir, I have repeatedly submitted applications to 
the adinistration for payment of due medical claims which has 
recovered from my salary arbitrarily against medical advises 
and wrong application of the CS(MA)Rules and refused to provide 
follow up life saving treatment to my wife despite clear inst 
ruction8 of the treating physician of Apollo Hoppital Delhi.ae 
necessity of the follow up and deliberateZ ignorance of the Admn 
to provide required ; treatment cost and con'veyance.,I, have/eUe 
to take. loan from Bank to meet the treatment in A) 0 05 and 
and accordingly the fjnal claim rec&lvod by the Admn2 on 7.$1.05 
and notaid/reimbursod the claims. As such I have been compeiled 
to appa 	repeatedly for my right claims for continuation of 
treatment which has ignored. 

That sir, suddenly from January,2007 my salary has been 
stopped arbitrarily without assigning any reason nor informatdon 
issued in this regard and the payment of salary under C.A.T. order 
dated 28.11.2001ts also held up, Accordingly I 'have filed the 
applications In OA No.6/2007 and OA No.86/2007 to the Rvnfble 
CAT for my right salary.After receiving the C.A.T. direction 
dated 2,4.2007  the administration del±beratèly disobey the C..T 
to comply on or before 10.4,2007 and arbitrarily iseued the 
Suspension order 8gainst me on 1.1.4. 20 07 as stated above by wrong 
application of sub.irule (1) of Rule 10 CCs(ceA)Puloa 1965 which 
is illegal, motivated., arbitrary and not tenable in law may kindly 
review and droppe.d the charga and withdraw/cancell the oraer 
dated fl.4,2007  forthwith and allow me to continue/join in the 
service, 



so 

Due to restriction imposed on me by the Senior Deputy 
Accountant General(P & t) i/c Administration to entry 
in oUice arbitraLily I have been compelled to send 
my application to yOu by post. 

In view of the above I beg to request you 
to examine the matter personally and withdraw/oancell 
the order of aua€nsion dated 11.4,2007  which is framed/ 
issued on contemplation and arrange to disburse the all 
pending salary for thwith rw Janua.ry,2007 and allow e 
to resume in duties For this act of your kindness I 
shall ever pray, 

Dated, Guwahati 	 Yours 4hf
teApriJ. 12,2007 

Bima a 
Senior Accountant 

Gopy submitted by post to : 
1. Shri Thrini Mohan Poy, iA&AS., Sr. Ety Accountant 

Genezal (.F) i/c Adinistration o/o the AG(A&E) Assam, 
(1st: Floor) Maidamgaon, :Beltola Guwabati29 with a 
request to cancell the order dated 110 1 2007 which is 
wrong,illegal, motivated and intentional and beyond the 
purview of the ru]ies and allow me to continue in tue 
service fortiw&th arid arrange to release the stopped 
salary. 

2.. The Comptroller and Auditor General of IndIa,. Bahadur 
shah Zafar Mar&9 Indraprasth HPO, Post Bag ?a.7 New..Delhi-2. He is requested to examine the matter on 
p.ority to pag the all duo claims of medical reimburse 
nent which has arbitrarily and wrongly recovered from my 
pay by the AG(A&F)Assani against Govt, direction and ordera 
and arrange to disburse the salary from •January,2007 
wards and cancell/withdraw the Suspension order dated 
114,2007 which is not based withWeiaacts and 
motlyated. 

(13im ta;)' 
Senior Accountant 

*00 


